$~18 S
* IN THE HIGH COURT-SF DELHI AT NEW DELHI
+ CS(COMM) 524/2022

BOMBINATE TECHNOLOGIES PRIVATE LIMITED

..... Plaintiff
Through:  Mr. Rohan Krishna Seth,
Adv.
Versus
KOO COIN AND OTHERS
..... Defendant
Through:  Mr. Dveep Ahuja, Adv. for
D- 1.
Mr. Sunil Kumar Sethi, Adv.
for D- 2.

Mr. Mrinal Ojha, Ms.
Debarshi Datta, Ms. Tanya
Chaudhary and Ms. Nikita
Rathi, Advs. for D — 4.

Mr. Abhishek Singh, (G.P.)

CORAM:
SIDHARTH MATHUR (DHJS), JOINT REGISTRAR
(JUDICIAL)
ORDER
% 19.01.2024

The amended memo of parties as per order dated 21.11.2023
has come on record.

The service-affidavit filed vide diary no. 98415/24 shows
that the defendant no. 2 was served via speed post on 13.01.2024,
while defendant nos. 1 and 3 were served via e-mails on
15.01.2024. These defendants may now file the written statements
in accordance with law, whereafter the replications be filed.

In the meantime, the plaintiff and defendants no. 1 to 4 shall
also file the physical copies of their respective documents, if not
already filed and the joint schedule of documents.

The opportunities of defendant no. 5 to 14 to file the written
statements had already been closed. (See: order dated 15.03.2023)

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 16/08/2025 at 01:24:22



The Defendant no. 15 is pDoe.
ey
List the matter for admission-denial and marking of exhibits
qua defendant nos. 1 to 4 on 25.04.2024.

SIDHARTH MATHUR (DHJS)
JOINT REGISTRAR (JUDICIAL)
JANUARY 19, 2024/jr

Click here to check corrigendum, if any

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 16/08/2025 at 01:24:22



